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was never reached. Similarly the target was
4,000 tonnes for sulphuric acid.  That also
was not reached.

Then 1 come to the main reasons for the
financial crisis. The target of production was
not fulfilled in the first t'nree years because of
faulty schemes and plans, failure to procure
and supply the raw materials for the
remaining two years—the responsibility lies
with the Central Government not realising the
arrears of the sale proceeds for a iong period,
stoppage of production several times because
of unimaginative repair works and so on and
so forth.

The losses have gone up to more
than Rs. 2 lakhs or so. Now, my re
quest to the Government is this.
Number one, the Government should
give an assurance—l| hope the Gov
ernment  will take note of it—that
the industry will not be given back
to any private party. Some private
parties are moving about saying,
public sector has failed. Therefore, give it
back to us." Our demand is that this unit
should not be given back to any private party.
Then, the Government should take steps to
collect all the arrears from private consumers,
Government institutions, etc. The Government
should grant necessary financial assistance to
put the industry back on its feet, and the
Government should take steps to ensure a
regular supply of the raw materials. In any
case, the unit must not oe allowed to clear
down. | hops the Government will take steps
to tone up and improve the management of
thig particular unit.

REFERENCE TO THE REPORTED
ABOLITION OF QUALITY CONTROL
OF JUTE GOODS AND UN-
EMPLOYMENT OF WORKERS EN-
GAGED EN JUTE TRADE
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KEFERTNCE TO THE DEMAND FOB
RELEASE FROM DELHI CUSTOMS THE
MANUSCRIPT OF AUTOBM9GRAPHY
OF SHRI F. N. SOUZA, INDIAN
PAINTER, LIVING IN NEW YORK, FOR
PUBLICATION BY VIKAS PUBLISHERS

SHRI SHRIKANT VERMA (Madhya
Pradesh): Sir, we have heard of banned boo* s,
but we have not heard of banned r-\t uiscripts.
This is the story of a br tined manuscript.
As many
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people would know in this House, Mr. F. N,
Souza is a distinguished Indian painter and be
lives in New York. He has exhibited his
paintings all over the world and he is
considered to be a pioneer of modern Indian
painting. A number of books have been pub-
lished by him in Europe and America.
Impressed by his name and fame. Vikas
Publishers in New Delhi offered to publish his
autobiography. Now, Shri Souza could have
easily given his autobiography to a New York
publisher, or any publisher anywhere in the
English-speaking world would be happy to
publish his autobiography. But because of his
love for his country he agreed to the offer by
Vikas Publishers and he sent his autobio-
graphy by air parcel t0 New Delhi. His
autobiography also contains 02 sketches. As
you will agree, no painter's autobiography can
be complete without his paintings or drawings
or sketches. A painter speaks not only through
words but also through sketches and drawings.
The Assistant Collector of Customs in New
Delhi confiscated the manuscript. Then |
received a telegram from Shri Souza that his
parcel has been confiscated and detained at
Palam Airport and that T should intervene. |
am not in a position to intervene. So | wrote a
letter to Shri Satish Agarwal who, in my
opinion, is an extremely competent person,
and | am sure he will do something to get this
book released. But in the meanwhile Vikas
Publishers told me that the Customs have
confiscated the drawings, a part of his book,
on grounds which could be challenged in the
court. Now, it is a disgrace for the entire
Government that the Customs in this
Government are so backward that they have
taken upon themselves the task of the censor,
that they have become the custodians of public
morality, that they ban books in this manner.
They have just congfiscated the 62 drawings
as they considered those drawings to be
obscene. Now Shri Vajpayee is also here. This
thing will create complications not only for
the Education
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Ministry but also the External Affairs
Ministry, because this thing will
create a precedent. How are you
hereafter going to import  paintings?
How are you going to import presents
which the dignitaries bring here with
them?  What do you do if the Customs
confiscate them? This is a very important
question.  If the  Customs consider
them obscene and they can detain them,
if the drawings of Shri Souza can be
detained by the Delhi Customs,  why
not the paintingg of the great masters
of the 20th century in Europe and
America? Only recently, only last year,
we had Triennale and a number of
paintings were exhibited. If we were to
agree to  the standards adopted hy the
Delhi Customs for considering
anything as obscene and erotic, then
what  shall we do when we are
confronted with our own tamples at
Khajuraho and Konark? Are we going
to hangour head in shame? These
temples 'depict erotic scenes, obscence
scenes on the walls, and this is  the
civilisation ~ which  has  produced
geniuses, masters, and a liberal
society. But today we have a back-
ward mind as .reflected in the
Delhi Customs. Mr. Souzais  right
in his indignation. He has written to me
that "if every petty official were to set up
his own hang-ups as laws, the country is
bound to be in a mess". | say what is
obscene or what is not obscene is to be
decided by the chbtift. It is not to be
decided at the airport. Let the book be
released because it is not yet printed.  If
it is obscene, the court will decide it the
court will ban it. The Customs have no
authority. In the fifties, in Bombay
there was another distinguished painter,
Akbar Padamsee by name .

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
Please conclude.

SHRI SHRIKANT VERMA: This is
a rare thing happening, Sir. In that
case, the Police in Bombay raided his
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studio and said that some of his pain-
tings were obscene. The he went to the
court and the court jave a judgement in
favour of the artist. Even the court did
not consider the works of that painter as
obscene. This House is an enlightened
House. We have some very enlightened
Ministers also in this Government. |
hope these enlightened Ministers will
enlighten their officials and see to it that
this manuscript is released so that we do
not have to hang our heads in shame.
Supposing this news is published in the
NEW YORK TIMES. What face we are
going to show to the USA? | would,
therefore, request Shri Satish Agarwal
to intervene in this case.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): | only want to
inform the House that under the
Customs Act and the Import and Export
Control Act of 1947, there is authority
with the Customs officials to detain any
obscene literature whenever they find it
to be so. Accordingly, when this
particular parcel was received, it was
detained not confiscated. The sketches
contained in the parcel were sent for
export advice. | received a letter from
the hon. Member, Prime facie | also
thought that obscene sketches should
not be permitted into this country. |
said: "You send them for expert advice.'
Now the hon. Member would be happy
to know that the sketches have been
cleared.

SHRI SHRIKANT VERMA: Thank
you, thank you.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): We want to see thote
sketches.
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REFERENCE TO THE REPORTED
POACHING BY FOREIGN FISHING
VESSELS IN INDIAN WATERS
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"Unauthorised poaching by sophisticated
foreign fishing trawlers— of Thailand,
Taiwan, Japan and other countries—is
going on with impunity in a big way, within
the 200-mile continental shelf of India.”

"The foreign trawlers poaching in Indian
waters came in groups of 10 or 12 and
returned to their mother ship to unload the
catch of fish. The mother ships are equiped
with the latest equipment to can and
process the catch. According to one
estimate, a trawler operating for a week can
get a catch worth over Rs. 60,000 and even
more."
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"But with its small fleet of just two
frigates and five patrol boatss the Coast
Guard organisation finds it difficult to
prevent the alien fishing vessels trespassing
into Indian waters or operating in other
coastal area of the country."
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REFERENCE TO THE PURCHASE OF
LAND AT KASHIPUR FOR THE U. P.
WAREHOUSING CORPORATION BY
ITS CHAIRMAN, SHRI G. D. SOLANKI,
ML A, U.P.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Yes, Mr .Anand.

SHRI JAGJIT SINGH ANAND (Punjab):
Mr. Vice-Chairman, Sir, | am thankful to you
for allowing me to mention a matter of urgent
public importance. The case is that the
Chairman of the Warehousing Corporation of
U. P., Mr. G. D Solanki, an MLA of UP, has
purchased for his Warehousing Corporation a
3-acre plot, which is removed 5 km. away
from the town of Kashipur, at a fantastic price
of eight lakhs and seventy thousand rupees...

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Mr. Anand, this was
mentioned in the morning. (Interruptions). Just
listen to me. All the details were mentioned.
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So, you just make a reference. That is all.

SHRI JAGJIT SINGH ANAND: Yes, Sir. |
am only mentioning the bare facts. The bare
facts are these: Here is a plot of land
purchased for the Warehousing Corporation,
5 km. outside the towHs at a cost of Rs.
2,80,000.

SHRI PRANAB MUKHERJEE (West
Bengal): Just a minute, Mr. Anand. Sir, this
matter was mentioned in the morning. Notices
were given yesterday and some ot the notices
were given yesterday and the attention of the
Minister was drawn to the fact that this matter
would be raised on the floor of the House. He
may not be aware that Mr. Bbupesh Gupta was
going to raise it during the discussion on the
Appropriation Bill. But, in the notices which
were given yesterday, definitely it had been
brought to the notice of the Minister that these
matters were going to be raised on the floor of
the House. And, Sir, it is not a matter
pertaining to the Ministry, but it is a matter
relating to the individuality of Mr. Charan
Singh and we expected—and perhaps it is *
reasonable expectation—that Mr. Charan
Singh would be present on the floor of the
House, and he would explain his point and
explain to what extent he is involved.
Otherwise, Sir, Mr. Agarwal or anybody from
the Finance Ministry could take care of it. But
this is a matter which relates to Mr. Charan
Singh personally and some of his relations are
involved in it and | do not know how we can
raise this thing. The whole House has been
con. demned to impotence. We passed a re-
solution on this very issue and that was
ignored. Day in and day out we are agitating
and even the Minister is not present here just to
explain and give his version.

SHRI JAGIJIT SINGH ANAND: Sir,
I would like to clarify my point. |
want to say that | have been allowed
to mention specifically (Interrup
tions).
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SHRI KALP NATH RAI (Uttar Pradesh):
What is the point of order?? (Interruptions).

SHRI JAGJIT SINGH ANAND: How is it
a point of order?

ot v fae : Fhad s e
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THE VICE-CHAIRMAN SHRI ARVIND
GANESH KULKARNI): There is no point of
order.

SHRI JAGJIT SINGH ANAND: Sir, this is
no point of order. Thi3 is no point of order
and kindly ask him to resume his seat.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI):  Yes, | am
controlling the House. Mr. Rameshwar Singh,
this is no point of order. You take your seat.
There ia no point of order. I am now allowing
Mr. Anand.

W ndwy oy : aag som s
9T EAITRIT M AT

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Let not what he
says be taken down.

(Shri Rameshwar Singh continued to speak)

SHRI JAGJIT SINGH ANAND: Sir, the
Chairman, in his wisdom, has allowed me to
mention specifically Mr. Charan Singh's
name and it is incumbent on the part of Mr.
Charan Singh



135 Re. purchase of land

[Shri Jag jit Singh Anand]

to be present here. Mr. Charan Singh has
made a press statement in which [he has
referred to this and said that these two
gentlemen are not his. family members, but
they are only his relations...

ot vidTay Faz : g0 sEeT A
m% 1 (Interruptions)

SHRI JAGJIT SINGH ANAND: | am
having the press statement before me.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Mr. Rameshwar
Singh, you are not i here expected to enter into
a dialogue and either defend or accuse
anybody. He has been allowed by the
Chairman to make a reference and he is
making a reference. You raised a point of
order which | have ruled out. So, please take
your seat. (Interruptions)

SHRI JAGJIT SINGH ANAND: Sir, |
was just saying...

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI): Just
wait.  (Interruptions).

SHRI JAGJIT SINGH ANAND: Sir,
how can a point of order arise even when |
have not finished my point?
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THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): You please take
your seat first. Rameshwar Singhji. 1 would
advise you to listen to me.

SHRI KALP NATH RAI: Sir, | am on a
point of order.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): You just wait. Let
me deal with him. Rameshwar Singhji, in your
own interest and in the interest of your Party,
you do not raise unnecessarily points of order.
He is making a mention. (Interruptions) They
have been allowed by the Chair.

o v fag : F T A0 T
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THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Whatever Mr.
Rameshwar Singh says, will not go on record.
Mr. Anand, please proceed.

(Shri Rameshwar Singh continued to speak)

SHRI JAGJIT SINGH ANAND: | would
like to beseech my colleagues, through you,
Sir™ that | have no personal or partisan motive
in raising this issue.  (Interruptions)

SHRI VISWANATHA MENON
(Kerala): If there is corruption, tnere should be
an enquiry whether it is Mr. Charan Singh
or Mr.  Saklecha.

(Interruptions)

SHRI JAGIJIT SINGH ANAND: | only
want to tell my friend, Mr. Rameshwar Singh,
for whom | have a lot of respect® that by
over.reactii g or by 'being over-zealous, he is
not bringing any credit to himself or to
Chaudhary Charan Singh.

Sir, what | am saying is that here is a deal.
Leave aside Chaudhary Charan Singh just
now. Here is a piece of land which was given
to the person
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concerned because he claimed to be a
freedom fighter. It was a colonising
land and this cannot be sold. This is
a condition of the colonising land. Sir,

I come from Jullundur district in
which  the prices of land are the
highest both because of paucity of

land and density of population and
because many people  who have

migrated to the UK and Canada
] ave lots of dollars and pounds.
Even in Jullundur district, no
piece of land will sell for

more than Rs. 45,000 per acre. And
here is a piece of three acres of land
which has been sold for Rs. 8,70,000.
And the stamp duty is more than
Rs. 65,000. Then, Si* this thing has
been brought to light by one of my
colleagues here. Chaudhary  Charan
Singh has not denied the facts. The
documents are there. He has not
denied that. He has only said that
these persons are not his family mem
bers; they are only his relations. Sir,
I have a statement before me that
Mr. Guru Dutt Solanki and Mr. Gobind
Singh* are  his  relations.  (Interrup
tions) Sir, now | want to ask one
question. Out of more than 450 mem
bers of the UP Assembly, how was it
that this man, Mr. Guru Dutt Solanki
was chosen to be the Chairman of the
Warehousing ~ Corporation?  Sir,  after
all, 1 have a public duty to doubt that
he was selected because a hand-pick
ed person of Chaudhari Charan Singh,
Shri Ram Naresh Yadav—and to de

fend whom Chaudhari Charan Singh
went to any length—was the Chief
Minister. And now. Sir, one person

happens to be the son-in-law and the
other person happens to be
a sister's  sons. Then, Sir,
Chaudhari Charan Singh is bestowed with so
many daughters and his only son is in
America. Sir, we know what social relations
are. He is trying to make a fine distinction
between a relation and a family member. It is
not expected of a person like Shri Charan
Singh, who came forward and said, | resigned
and | would not continue because the Prime
Minister acted against me, because the Prime
Minister's son was involved. | am raising this
issue because, as it happened on the 10th of
August in our
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House, it was said that whoever be in a
position of power, if he is connect? 1 then the
point must be referred to the Chief Justice of
India because the fair name of the country is in
the mud.

When | was in the UK. last year, a
colleague of mine in the other House, Mr.
Mohan Singh Tur; came there and | asked him
what was happening in the country? He said
that half tli3 country has sunk under flood
waters and the other half under the weight ox
sons. For the sake of the country for the sake
of the leaders of the country | am raising this
matter on that point alone that the misfortune
of the son or the sons-in-law bringing such a
bad reputation to the country"s statesman and
to the leaders should not continue, and Shri
Charan Singh, who has always been jealous of
his reputation— so far | have never heard
anything against his reputation and it should
go on record—should have been here to clarify
the position especially when | had specifically
mentioned Shri Charan Singh's name in my
notice. The Chairman, in his wisdom, allowed
it tc be raised and this was on the 27lh of
March morning when | had sent it. So, Sir, |
am only saving that Shri Charan Singh should
be the first person to come forward and
demand a thorough investigation into it. Whe-
ther Shri Charan Singh is involved in it or not,
the Chairman of the Warehousing Corporation
should be called to explain. A fantastic price
of Rs. 2.25 lakhs for a piece of land which i3
near a small town has been paid. This involves
a great deal of public morality and the
Government should look into it and the Home
Minister, Shri Mondal, who is here, should
have a thorough inquiry made into it.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI):  Mr. Pranab"
Mukherjee, please be brief.

SHRI PRANAB MUKHERJEE: Yes, Mr.
Vice-Chairman, | shall be brief.

Sir, 1 would have no intention ofraising this
matter if it had been merely a transaction
conducted by a State public sector
organisation for the construction of a
warehouse or
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anything of that sort. But, Sir, this matter
relates to a person allegations against whom
were discussed on the floor of this House,
when we passed a resolution, recommending
to the Government to institute a commission
of inquiry to inquire into the allegations of
corruption against the relations of Shri Charan
Singh, the then Home Minister, and the
relations of the Prime Minister. The Houses
were seized of the correspondence which was
exchanged between the Prime Minister and the
then Home Minister.

Sir, when we read these things in the
newspapers, we had the expectation that Shri
Charan Singh, whose name has been dragged”
he may be responsible, he may not be
responsible, but the fact is that the beneiiciaiy
is his nephew and the benefactor is his son-in-
law, and he is the person whose nephew is
getting the benefit, and the benefit is being
provided by the person who is his son-in-law,
would come forward and explain the position
and would say what he has said to the press,
his reaction.

Sir, we read from the papers that he is
disgusted. Disgusted with whom? Is he
disgusted with his relations who have entered
into this transaction? Or, is he disgusted with
Mr. Kalp Nath Rai who has brought this piece
of news and has exposed this scandalous
transaction. With whom is he disgusted? Has
Mr. Charan Singh forgotten that he wrote to
the Prime Minister on the 21st March, 1978?
Sir, if you would permit me, | would just like
to quote a few lines from his letter. It is
relevant, Sir. Kindly bear with me for a
minute. | would not like to take much of your
time. -He wrote: "Well, if there are charges
against my relations and they reflect adversely
on my integrity ~ they must be inquired into
and sooner the better." Sir, is it not the duty of
Mr. Charan Singh to come forward on the floor
of this House and explain the whole situation?
Is it not his responsibility—the man who was
accusing his colleague as a ‘pack of impotent
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persons' and thereafter he made adjustments
with these ‘impotent persons' or his little
elevation to the office of the Deputy
Primeministership, the man who poses himself
to be a crusader against corruption and
custodian of integrity—to come before the
House when he is fully aware that these
matters are going to be raised? Mr. Bhupesh
Gupta has already raised it. We gave this
notice on the 27th—i.e. yesterday—and in
spite of that he did not take any notice of it.
Simply he gives his reaction to the press that
he is disgusted. | do not know with whom he
is disgusted—disgusted with Mr. Kalp Nath
Rai for exposing it, or disgusted with his
relations. If he is disgusted with his relations,
let him explain the whole situation—as to
what has happened, who is responsible and
what is his reaction.

SOME HON. MEMBERS: He has come.
He is there now.

SHRI BHUPESH GUPTA (West Bengal):
Sir, this is a matter... (Interruptions). Before
you pass to the other matter, i would like to
know what is the position.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARM)-Mr. Makwana is

allowed to speak on this matter. Let me hear
him.
SHRI YOGENDRA MAKWANA

(Gujarat): Sir, Mr. Anand and - Mr.
Mukherjee have already given the details of
the deal; so | do not want to go into the
details. But | would like to quote some of the
portions of Mr. Charan Singh's letter which he
has written to the Prime Minister.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Mr. Makwana, the
matter has been discussed in extenso.

SHRI YOGENDRA MAKWANA: Sir, this
is quite relevant.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): I am only requesting
you, Mi'. Makwana, to bring any new points
which you may have. (Interruptions) Prof.
Ranga, J am listening.
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SHRI YOGENDRA MAKWANA: These
are new points. Some of my friends from the
opposite side have raised some objections. Sir,
here Mr. Charan Singh, while writing to the
Prime Minister, has said why this is
necessary. He says that even on rumours there
should be a Commission of inquiry. 1 would
like to quote:

"In all countries, certainly in those that
enjoy freedom of speech and a free Press(
moments occur when allegations and rumours
circulate causing a nation-wide crisis of con-
fidence in the integrity of public life or about
other matters of vital public importance. No
doubt this rarely happens, but when it does, it
is essential that public confidence is restored
for, without it, no democracy can long
survive. This confidence can be effectively
restored, only by thoroughly investigating and
probing the rumours and allegations so as to
search out and establish the truth. The truth
may show that the evil exists, this enabling it
to be rooted cut, or that there is no foundation
in the rumours and allegations by which the
public has been disturbed. In either case, ccn-
sions appointed... (Interruptions).

Sir, this is what he has said in regard to
rumours. In relation to the allegations made
and the various Commissions appointed....
(Interruptions).

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Mr. Minister, the
Chairman has given me an order. | am
carrying out that order. There are four names
on the list. You have to hear with it.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KRIPAL SINHA): There are a large number
of others on the list. They would also like to
mention their matters. For them also the
permission has been given.

SHRI YOGENDRA MAKWANA: Mr.
Minister, don't try to disturb us.
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As you go on disturbing us, we witt go on
speaking. At any cost we are going to speak
on this.

SHRI NAGESHWAR PRASAD SHAHI
(Uttar Pradesh): Sir, | am ott a point of order.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Just a moment. Yes,
Shahi Sahib.

SHRI NAGESHWAR PRASAD SHAHI: |
am not against any matter of corruption being
raised here. But a very important rule of the
House is whether a Special Mention can be
used for this purpose.

PROF. N. G. RANGA (Andhra Pradesh):
Why not?

5P.M.

SHRI NAGESHWAR PRASAD SHAHI: |
am all out for framing charges regarding
corruption But the occasion for Special
Mention should not be misused. This has
nothing to do with Special Mention. Please
just bear with me.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): There is no point of
order. The Chairman has already given
pernui-sion to these people. | cannot question
his prerogative. This is no point of order.
Your point of order is ruled out.

SHRI NAGESHWAR PRASAD SHAHI:
This is a misuse of the provision.

s{t TR fow - SRS WaTEd,
W § FT @09 | WA E 60 gewe
Fgary e e ag v A A X
SEIVET 59 HTAATCE | WL FE A )
AT FO ATE T Y, TETET F T |

(Interruptions)

SHRI YOGENDRA MAKWANA: Do not
be so loyal. Please listen.

SHRI N. P. CHENGALRAYA NAIDU
(Andhra Pradesh): Sir, special mention is
allowed on matters of
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[Shri N. P. Chengalraya Naidu] public
importance, |agree. But it does not mean
that a dozen Members can mention the same
thing.

SHRI YOGENDRA MAKWANA: Sir, |
am mentioning an important matter.

SHRI N. P. CHENGALRAYA NAIDU:
You have already allowed one Member to
make this mention. The same question should
not be mentioned by many Members. What is
your ruling?

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Wafuld you sit
down? | will tell you, Mr. Naidu. You were
also a Member of the Lok Sabha and have
been a Member of this House. There is a
special procedure. There are rules. It is the
Chairman’'s prerogative to permit any
Member who was applied in time to make
special mention. The Chairman ha9 given the
order to me whom I should call and whom |
shall not call. I am Vice-Chairman and a
Vice-Chairman cannot question how the
Chairman took the decision. So, for Heaven's
sake let him finish and do not raise the point.
Please advise your colleagues also not to
unnecessarily raise the matter. He is coming
to an end. Within five minutes he will finish.
Why are you bothering yourself?

SHRI YOGENDRA MAKWANA: The
hon'ble Deputy Prime Minister gave an
interview to the press on...

THE: VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI): That is
there. Everbody knows it. What is your
point?

SHRI YOGENDRA MAKWANA: He
says:

"Mr. Solanki and Mr. Singh are not
members of my family. They are only
relations and they are leading an independent
life with no common interest between us."

Sir, this is from the interview given by none
else but Chaudhari Saheb himself. In his
letter to the Prime Minister which he has
placed on the
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Table of the Lok Sabha making a statement
on his resignation he has clearly said:

You have gone to point out that 'the
Commissions that have already been appointed
to look into the misdeeds of the previous
regime is ample evidence of our keenness to
curb this malady'. Inasmuch, however, as we
are not willing to apply the same standards to
ourselves, the appointment of Commissions 'to
look into the misdeeds of the previous regime'
is no evidence that we are really keen to root
out corruption.”

Sir, according to Chaudhuri Saheb himself
just to root out corruption from public life he is
of the opinion that a Commission of inquiry
should be appointed to investigate and to find
out about the allegations made either by the
Members or by the public. Now, only yesterday
there wa& a lot of...

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): That we know. Now
what do you want?

SHRI YOGENDRA MAKWANA: Sir, there
is nothing ne wwhich I am telling you. You
know the whole thing. All the Members of this
august body know it but it is my privilege and
right to mention it.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): You have mentioned.

SHRI YOGENDRA MAKWANA: And | am
within my right...

st TideaT fag @ a8 w9 S &
A =7 fag fRad s W 20

SHRI YOGENDRA MAKWANA: | am
within my rights when | am saying this. Some
baseless allegations and insinuations were
made against our leader. (Interruptions)

THE VICE-CHAIRMAN (SHRI) ARVIND
GANESH KULKARNI): Mr. Kalp Nath...
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SHRI KALP NATH RAI: Don't threaten
me.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): No, no. I am not
threatening you.

{Interruptions)

SHRI YOGENDRA MAKWANA: Many
ibaseless allegations were made against our
leaders from the other side. Last time Mr.
Shahi was making some allegations against
Panditji and other leaders of our party. Now
here is a case where it is proved that there is
corruption. The land was given free to an
agriculture graduate, a relation of
Chaudhari Charan Singh. It was given on the
condition that the land will not be sold and
then the land was sold to the Government it-
self. And who is the Chairman of that Board?
He is none else but the son-in-law of
Chaudhari  Charan  Singh. Charan Singh's
son-in-law is purchasing the land from
Chaudhari Sahtb's nephew. Therefore,
the question arises whether Chaudhari
Saheb s involved or not. He has quoted
many things here in his statement.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Why are you talking
so much time?

SHRI YOGENDRA MAKWANA: | don't
want to quote anything more but | would at
least like to remind him of his quotation of
Lord Chatham's opinion. | quote:—

"As a distinguished Prime Minister of
England the Earl of Chatham said long ago, if
allegations are made against a minister they
should invariably be enquired into. If the
allegations are found wrong, the finding will
raise the prestige of the government; if they
are found correct, the minister concerned will
have to leave the Cabinet, in which case also
the prestige of the government will go up."”

Sir, this is the opinion which Chaudhari
Charan Singh quoted while writ-
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ing letters to the Prime Minister of the
country. Here is a tale of two shameless
individuals who are heading this country,
who are ruling this country. One is the Prime
Minister of the country and the other is a
Deputy Prime Minister. Therefore, we would
like to know, through you, from this
Government and from these shameless
individuals and Ministers whether a
commission of inquiry is to be instituted or
not.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Mr. Kalp Nath Rai.
Five Minutes.

SHRI KALP NATH RAI: Five?

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI) : Yes. | am not
going to allow you more. If you can finish it,
finish it. Otherwise I will call somebody else.

Wl Y ATE A : TOANTAH
g, Iaq g7y fag oft, s fedy
miEn fafaee ot wigdsr fafaee 2,
FH TIT WEER F WY gHTiE
C{NL GO

i RTE f6g . STweEs

HETZ, 7 AT 1A Tg & | IT ATE FT

AT FZAT 6 TAF 5T F000T F AT

afaq 21 W §. . .. (Interruptions).

Interruptions).

T T ATy T 0F A aEr
F1 AT TEAH &A1 AT W W F
FENRI TN 2o & Al T HAT SAT &)
T qAET AT AT A AF A
[ T 44T FRTeT 10 & 7177 Miaai
1 g% fawme agT + F fag
TL[er F7AT JTig | 48 TexT dAa1
TR OE 7
Guru Dutt Solanki is the son-in-law of
Chaudhari Charan Singh. He was given a
ticket for contesting election as MLA by
Chaudhari Charan Singh. He was elected on

MLA on a BLD ticket. Gobind Singh was
also given a ticket for contesting an MLA's
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[T Feae wia]
seat but he lost the election. Gobind Singh
was made a Director of the Sugar Corporation
with the help of Chaudhari Charan Singh.
Guru Dutt Solanki was made Chairman of the
Housing, Corporation.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): All this information
was given. What is the use of repeating the
same thing?

SHRI KALP NATH RAI: Why not? It is
my job. Don't talk like this.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI); You bring in a new
point. Otherwise | will call somebody else.

SHRI KALP NATH RAI: | am bringing.
Please listen.

(Interruptions)

SHRI NAGESHWAR PRASAD SHAHI:
Sir, this is an aspersion against the Chair.
(Interruptions). He is casting aspersions
against the Chair.  (Interruptions).

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Whom should |
listen? What are you talking about? Is it a
point of order or a submission or what?

SHRI NAGESHWAR PRASAD SHAHI:
It is a point of order, Sir.

SHRI BHUPESH GUPTA: Sir, | have only
one request t0 make. (Interruptions).

SHRI NAGESHWAR PRASAD SHAHI:
No Member can cast aspersion on the Chair or
can cause reflection on the motive of the
Chair. My friend Mr. Kalp Nath Rai insulted
the Chair.  (Interruptions).

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI) The Chair and
myself are quite competent to make our own
protection. We do not need anybody's protec-
tion.

SHRI BUPESH GUPTA: Sir, i have one
request to make. We have an
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important  discussion on the agricultural

labourers. | hope within the limited time we

shall finish it. | hope, you, Sir, will not go

away suddenly because from the beginning |

hare been fearing it.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI). Mr. Gupta, my
allocation of duties is up to 5.30 P.M., but |
will ablige you up to 6 P.M. or 6.30 P.M.

SHRI BUPESH GUPTA: If you ask me, |
can take the Chair.

H! FAG TG : Tq aF Ig

HAMT AFCT ...

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): In Parliament,
speaking loudly and too much does not help.
Make a strategic point and hit somewhere.

SHRI KALP NATH RAL Now Guru Dutt
Solanki who is the Chairman of the
Warehousing Corporation, met at his instance.
The land which was given without money to
Mr. Gobind Singh, his pit land; his gaddhj,
land, was taken for Rs. 8,70,368. The Ex-
chequer was looted. It was in the knowledge
of Chaudhary Charan Singh and it was in
connivance with Chaudhary Charan Singh
that this loot of the Exchequer had taken
place.

(Interruptions)

st FUAG VT : Oy Fi§ AT
AZ1 T ....(Interruptions). ¥ HrqA

FgAT AEAT 7 .... (Interruptions).
THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Whatever Mr. Kalp
Nath Rai says will not go on record.

(Shri Kalp Nath Rai continued to Speak)

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI). Kalp Nathji, have
some strategy. The Deputy Prime Minister is
going to state something. Please listen to
him.

SHRI BHUPESH GUPTA: If the Finance
Minister and the Deputy Prime Minister is
going to make a
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statement, one thing he should say whether he
stands by the letter he wrote to the Prime
Minister.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): He will say
everything.

SHRI BUPESH GUPTA: If that is so, we
would like to know whether now as the
Deputy Prime Minister, he will ask the Prime
Minister to hold an inquiry.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Mr. Gupta, please
listen. It is very nice of the Deputy Prime
Minister to have come to explain it to the
House. Let us hear him.

SHRI BHUPESH GUPTA,; | am not asking
any other thing.
IT-TIA KA 97 "W AA A
awr fag ;A faag < we7 amg
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THE  VICE-CHAIRMAN  (SHRI
ARVIND GANESH KULKARNI): Now,
Mr. Ni2am-ud-din, please.
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I will be coming to the point,
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